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I. the Chairman of the COIIImiltee Oft PriYaIC Mcalben' Bills I8d RCIOlutions. 
Uvial beca authorised by the eoa..inec to praeat abe Report on their behalf. 
pracat t1u. Twenty-ICVCftth Report. 

2. TIle Committee melon 21 February. 1994 r0..-
t Further examinalion of the Constitutioa (Amendment) Bill. 1993 

. (Ammdmnl' 0/ .rrid~ 172. ..) by Shri Mohall Sill.... under rule 
294(1)(a) of the Rules of Procedure. 

n. Examination of the followinl CODtdhllioa (AlllendlnCllt) Bills under 
rule 294(1 )(a) of the Rules of Procechuc:-
(1) The Con.tilution (Alllendment) BiD. 1993 (AIMfIII~'" o/.nk~ 

19. ftC.) by Shri Ankushrao Raouheb Tope. 
(2) llIe Constitution (Amendment) BiU. 1993 (AmnrII~,., 0/ .rtida 

15 ."d 16) by Shri Syed Shah.buddin. 
(3) The Conaritution (Amendment) 8iD. 1993 (AIftMII~,., o/.~ 

JIC. ~c.) by Shri Chitt. Buu. 
(4) The Constitution (AmendmCftt) Bill. 1993 (Amnllm~,,' 0/ .rticW 

324) by Shri Syed Shah.buddin. 
(5) The Constitution (Amendment) Bill. 1993 (Am,,.dm,,,, o/.mdu 

15 .,.11 16) by Shri Mohan Sinp. 
(6) The Conaaitutioa (Amendment) BiD. 1993 (Am~"dm~'" 0/1II1k/~ 

J24) by Sbri Moban SiDp. 
m. Rccolllidcration of ~Iion of the Rcpracnt.tion of ahe People 

(Amendllleat) BiD. 1992 (AlMlldnwlll o/,«tio" 7) by Shrimati Oil 
leuman Bhandari. . 
F""Iw, UMIIiIttJIion of "., CoIUI;IUlion (Amnll,.,.,) SiU. ItJ9J 
(A"..,.tInwIt, 0/ ",.,. 172. «c.) by Shri Mohan SiD .... 

1 3. nc BiD seeD to amend tbe Constitution with a view to proYidiDl tbat the 
LcplatiYc Allembly of a St.te .... 11 not be diIIolYcd before the expiry of jt. 
fuI term of flYe yean. 

t' After coaIidcrina aU apec:ts of the BiD. the Comminee recomnaead tbat the 
.aeaabcr III8J IIOf be pcnaincd to IIIOYC for leave to iDtroduce die BUI. --EDmiIUliolJ of Cotutirurioa (Amendmelll) B. 

4. TIle c.oa...inee CIOIIIidered tbe Bills and arrived .t Ihe IoIIowbIa fillcUnp • 
a result of dIeir u ...... doa of tbe Billl:-

FiadiItft of tile CollI_tee 
(1) TIle CoaIcitulioa (Allleadlncnl) BiD. 1993 (AtIIendmctJI of.nick 19, ctc.) 

by SIIri A.1t ...... R--.eb Tope. 
TIle ............. tile c.o.ti .. 1ioII willi ... to providiq ..... all 

ciIiInI .... IIPe die F._a: ... R.ipI to rae ....... ill any edacJciouI 
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iDlCitutioa which is IUiataiacd by the Saale or wbic:b is rcccivilll aid out of the 
State fundi .ad wbich is meat for public in JCIICnl. It .110 provicIcs tbat the 
Sa.te ....... within • period of five yean make it compulsory for .n children to 
.Hend ICbooIs Iill they complete lheir secondary ICbooI IeYcI education. 

After COIIIiderin, aU apectI of the Bill. the Commmee recommend th., the 
member may be permillcd to move far leave 10 introduce tbe Bill. 

(2) The CoaaIitution (AJDCIIdmen') Bill. 1993 (Amendmenr of anida 15 and 
16) by Sbri Sycd Sbababuddin. 

The BUI ICeD '0 amead Irticlcl 15 and 16 of .be Constitution with I view to 
providin, for makin, of Iny tpecial proviIion for ,he advancement of .ny 
identifiable lOCiai IfOUP which is poIiticaUy under-represented in the Lc ..... ures 
or educationally and economically backwlrd u compared '0 the national 
.veraJC or which is lubjcc:t '0 lOCiai dilc:rimination or IOCiaI diubitity in any 
form. II 1110 seekllo provide for reservation of pol" for Iny idcntifllble IOciaI 
poup. 

After COIIIiderin. III upccts of the BUI. the Commmee remmmend that the 
member may be permitted 10 lIIOYe for leave to introduce .he BUI. 

(3) The Conatitu.ion (Amendment) Bm. 1993 (Amcndmclll of anide lIe. 
ere.) by Shri Chitta Buu. 

The Bill aeeo '0 amend the ConI.itu.ion wi.h a view to removin, certain 
diltortiona like lupremacy Jiven to all .be Directive Principles over arric:les 14 
.nd 19 of .he fundamen.al Rip.s. etc. by Ibe Conslitu.ioil (forty-second 
Amendment) Act. 

After COIIIiderin. all upccII of Ihe BiU. the Committee recommend that the 
member may be permitted 10 move for leave 10 inlroduce the Bill. 

(") The Conltitution (Amendment) Bill. 1993 (AlJWlld",~", 0/ .nick 324) by 
Shri Syed Shlhabuddin. 

The Bill ICeD to amend artide 324 of the Conatitution with a vicw to 
providinl (or a multi-member Election Commiuion and for relulatina the: 
conditions of service of Election Commissioners. II also provides tbat such 
number of lIaff u is requelled by the Election Commission. shall be made 
available 10 the Election Commission. etc. for the conduct of elections and the 
Election Commission may allo advise the CCN;ltrollin, luthority of such .. aff to 
take diKiplinary action apiast the Itaff for Iny acI5 of omiaion or commission 
in the discharIC of their duties. 

After c:onsiderin, all UpeclS of the Bill. the Committee recommend that the 
member may be permilled to move for leave to introduce the Bill. 

(5) The Conllitution (Amendment) Bill. 1993 (A_d"."" 0/ ",,;cks 15 .IId 
I6} by Shri Mohan Sinlh. 

The Bill seeks to amend anicks 15 and 16 of the Constitution wilh a view to 
providinl for the reservation of ten per ceat. of appoiDtments or poIII UDder the 
Government for economically weaker class of citizens from amon ... socially and 
educationally advanced claucs of citizens. 

After CODSiderina all upccts of the Bill. the Coaunillcc recommend that the 
member may be permitted to move for ave to introduce tbe Bill. 

(6) The Constitution (Amendment) BUI. 1993 (AlfWlldmnu 0/ ",,;ck 324) by 
Shri Mohan Sinlh. 

The Bill seeks to amend anide 324 of abc Constitution with a view to 
Providial lbal abc Election Q,amillioa IbaII CODSist of abe Cbicf Election 
Commiuioaer ucl two otber Elcc:tion Commiuioacrs. It aIIO proWIcs that tbe 
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__ of 1M Caief Electioa Commiaioaer and other Election Commillioners _I be equal and the decisioas in the EIectioa Commission shall be t.kea by 
tile majority of its members. 

After CDGIideri.., aU upec:ts of the Bm. the CoMmittee recommead that tbe 
BaCIIIbcr may be pcnained to IIIO¥C for leave to introduce tbe Bill. 

R~ 0/ Nac_qlallioll 0/ " ·BiIl 
S. The Committee then c:onsidcred tbe request of Shrim.ti Dil Kumari 

Bhaaclari 10 reconsider tbcir earlier recommend.tion amn, cateJOlJ 'B' (wd~ 
Tenth Report) to ller Bill, namely, tile Reprcscat.tion of thc People (Amend-
ment) BiD. 1992 (AIIVIIdmml 0/ J«IioIt 1) .nd place it in cateaory 'A'. 

6. On reconsideration. the Committee recommend th.t tile Bill m.y be placed 
in catcJOry 'A'. 

Rn:olfllflm.tiOllS 

7. The Committee rccommead .... t-
(i) Sbri Mohan Sinah be Dot permitted to move for ICive to introduce 

his Constitution (Ameadmcnt) Bill; 
(ii) Sarvahri Ankushrao Raosaheb Tope. Syed Shahabuddin. Chitta 

Bllu and Mohan Sinp be permitted to move for acave to introduce 
thcir Constitution (Amendment) Billa; and 

(iii) the reclassification of the Bill, a shown in paraaraph 6 abovc. be 
alfCCd to by the House. 

NEwDEUn; 
February 21. 1994 

PMI,."..2. 1915(s"IuJ). 

S. MALLIKARJUNAIAH, 
CIim",..II, 

Comminn 011 Prilltllr Mmrlwrl 
Bills and R~60/,,'iOllI. 




